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Import of Beef Tallow

6940. SHRI HARKESH BAHA-
DUR Will the Minister of COMMERCE
be pleased to state :

(a) whether various firms, includ-
ing Oswal Woollen Mills or their
associates and subsidiaries had impor-
ted beef tallow alongwith Jain Shudh
Vanaspati, and if so, details of imports
for the last three years ;

(b) whether all these firms were
penalised including Abeyance orders,
and if so, details therecof and reasons
for any preferential treatment ; and

(c) whether Abeyance order have
been withdragvn selectively, and if so,
the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMIERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) & (b) Various firms in-
cluding M/s. Oswal Woollen Mills Ltd.,
Ludhiana and M/s. Jain Shudh Vanas-
pati Ltd., New Delhi "have been found
to be involved in unauthorised imports
of animal/beef tallow from 5.6.1981
onwards. As on party-wise import
statistics are maintained, details of
imports effected are not available.

Proceedings for taking penal action
under the provisions of Imports (Con-
trol) Order, 1955, as amended, bhave
becn initiated against all the firms
involved in unauthorised imports of
beef tallow, and the same are pending
at various stages-However, the proceed-
ings started in the case of M/s. Jain
Shudh Vanaspati Ltd., in connection
with unauthorised imports of 6714 M.
Ts. of beef tallow, in May, 1983 have
been finalised and they have been debar-
red from receiving import licences etc.
from 2.8.83 to March, 1988. Many
firms including M/s. Oswal Woollen
. Mills have filed CWPs against the
initial action takem by this office of
placing them under abeyance, and such
cases arc sub-judice. No preferental
treatment have been given to any firm.
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(c) In all 193 firms including M/s.
Oswal Woollen Mills Ltd., Ludhiana
and M/s. Jain Shudh Vanaspati Ltd.,
New Delhi were placed under abeyance
for a period of six months from the
date on which they have been placed
under abeyance. No abeyance order
has becn withdrawn so far.
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Castes and Weaker Sections

6943. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be
pleased to state in view of the admis-
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sion that many Scheduled Castes and
debtors from weaker section were not
paid the amount whizh is claimed to
have been depositcd in their saving
Bank Accounts due to defective method
of accounting the total number of such
debtors in absentia branch-wise and the
total amount thus loaned out but pever
paid altogether by the Mandhubani
Regional Rural Bank upto now ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANAKRDHNA POOJARY) : It is
not practicable to investigate Into
the operations of all loan accounts
of the Regional Rural Bank. National
Bank for Agriculture and Rural Deve-
lopment have, however, been asked 1o
examine the system obtaining in the
Madhubani Kshetriya Gramin Bank
and also in a few other regional rural
banks of Bihar with a view to elimi-
nating possibility of issuance of demands
without actual disbursals of loan.

Release of Funds by State Bank of
Iudia fo Spinning and Weaving
Mills, Ahmedabad

6944, SHRI BHEEKHABHAI : Will
the Minister of FINANCE be pleased to
state ;

(a) whether it is a fact that the
State Bank of Indi., Ahmedabad have
forwarded some applications of sick
mills to State Bank of India, Bombay in
the month of February, 1984 along
with the recommendations of IDBI and
Industrial Reconstruction Corporation
of India Calcutta regarding release of
funds to spinning mills and weaving
mills, Ahmedabad as they are facing
closure ; and

{(b) whethtr it is a fact that if the
loan is not sanctioned in time the mills
will have to face difficulties in release of
salary to their employees, if so, the
reasons for delay in grant of loan in
each case ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
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JANARDHANA POOJARY) : (a) and
(b) State Bank of India (SBI) have
reported that its Ahmedabad Local
Head Office desired to examine in res-
pect of one particular Spinning &
Weaving Mills located in the State of
Gujarat if there was a care for further
‘holding on’ operation pending a final
view on the long term prospects of the
viability of the unit. Industrial
Reconstruction Corporation of India
(IRCI), at the rcquest of SBI, recently
formulated a short term plan to sustain
the operations of the compuny. State
Bink of India, Bombay is awaiting
certain clarifications from the Local
Head Office on the short term plan and
would take a decision about sanction of
assistance on the merits of the case.
In accordance with the practices and
usages customary among ®*the bankers
and also in conformity with the provi-
sions of the State Bunk of India Act,

1955, information relating to individual

constituents of the SBI cannot be
divulged ane hence further details in
this regard cannot be disclosed.

Development of Tourism in West
Bengal

0945. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state :

(1) the development of tourism by
Government in West Bengal since 1978;
and

(b) the budget allocation of funds
for such development in each State and
Union Territory during the financial
year 1984-85 ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR)
SHEED ALAM KHAN) : (a) and (b-
Allontment of funds for tourism pro-
motion is not made on a State-wise
basis. Since 1978-79, the Central
Government’s Department of Tourism
has incurred an expenditure of Rs.
21.64 lakhs for the promotion of





